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O¢A. No. 794732 and G.A. No. 795/32 inw lve

simidr gontroversies and, therefore, they can be
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cases, Ghe applicants are posied as superintﬁnﬁangl;;gise
el Tugpeilyy
Jin the District of Gorokhpur somewhere at the border

UeP, and bihar and both tiave besnh trenasferred. rence
these applications.
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Both the spplisants have contained that they nave

been transferred in disregard of certain guide-lines,
Para 21 of the ssid guide-lines providss that in cose

of inter=collectcrate transfer, the reprcs .ntation

shculd be made to the Principle Collector Kappur wvitnin

7 days of the receipt of the trensfer order and thereafter

the Principle Collector shall decide the represantation

and comrupicate his decision within 15 days tg the

officer concerned.
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We are not inclinmecd to interfere with the ordars
of k the transfer at this stage, Houever, it is open

to the applicents tc make representations to the officer
concarned at Kanpur. If this is dome within a period of

10 days from now, the applicant shall not be transferred

outside the district of Gorakhpur till their representa-

tipms are dispcsed of.

With these diresctions, these applicatiens are

disposed pf finally.
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